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CAT! J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

DATE OF DECISION_188.j994_ 

Shri 
	

Petitioner 

Shri P.K.Handa 	 Advocate for the Petitioner (s) 

Versus 

Union of India and ors. 	 Respondent 

Shri .S.$hevde 	 Advocate for the Respondent (s) 

 

The Hon'ble Mr. K.Ramamoorthy 2 	Member (A) 

The Hon'ble 	Dr,P.K.Saxeria 	: Member (3) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? / 

To be referred to the Reporter or not ? 	 / 

Whether their Lordships wish to see the fair copy of the Judgment ? 	
/ 

NJ 

Whether it needs to be circulated to other Benches of the Tribunal ? 	I 



$ 2: 

5orna Manqa, 
Ragjk Ra 
ICanti Chhagan, 
Poona Khet, 
Ramsincjh Chiiisa 
Karsan Raisinqh 
Arvjnd Budha 
Kjran Sana 

9,. Kediya Jania, 	 ...Applicants, 

A.for service of notices : 

C/o.P.K.Handa, 
Advocate, 
Opp.Apsara Talicies, 
Above Pratapnagar Post Office 
Vadodara - 390 004. 

(Advocate : Mr.P.X.Handa) 

Versij 

Union of India, 
Ministry of Railways. 
Notice to be served through 
General Manager, 
Western Railway, 
Churchgate, 
Bombay - 400 020. 
Divisional Railway Manager, 
Western Railway, 
Pratapnagar, 
Vadara - 390 004. 

3, Sr.Djvjsjonal Engineer (I), 
DRM Office, 
Western Railway, 
Pratapnagar, 
Vadodare - 390 004. 	 ...Respondents. 

(Advocate : Mr,N.S.Sheyde) 

JUDGMENT 
O.A.NO. 72 OF 1992. 

Date :18.8,1994. 	I 

Per $ Hon'ble Mr.K.Ramamoorthy 	I MeJ 	(A) 

The applicants have been working as casual 

labourers/substitutes in the Engineering Department 

of the RespondentRailways at Dahoi from various dates 
ranging from 1969 to 1979 and their services were 

. .3.. 
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terminated on 25.9.1987 • It is the contention of the 

applicants that the screening formalities were to be 

completed by 15.12.1990, but for some reasons, this 

actually did not take place. The applicants therefore, 

have sought that the respondents may take early 

action to absorb them as regular employees. The 

respondents had taken objection to this group application 

since the applicants were the persons who were engaged 

on vaying dates. It is the contention of the respondents 

that the railways had a big load of casual work for 

which they have to take casual labourers and combined 

seniority list of such casual labourers is kpt ss 

that they could absorb at the reasonable period of time. 

It is the further contention of the respondents that 

the seniority of the casual labourers is kept for 

absorption pirpose as per the division and not unit-wise 

and the absorption is done after screening as per the 

divisional seniority. The respondents have averred 

that the present applicants were not due for such an 

absorption as per their divisional seniority and that 

the contention raised by the applicants that they were 

actually called for screening in 1990 was not bonne out 

br the facts. The letters at A-i and A-2 only relate 

to the administrative instructions given to the various 

departmental heads to keep the screening lists ready 

which was a routine kind of exercise, enjoined on all 

the departmental heads. 

. .4.. 
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On going through the averments made by the 

respondents and the rejoinders thereon, it is clear 

that the applicants have not been able to conclusively 

either prove overall seniority within the division or 

prove any particular discrimination for their being 

keeping out. It is true that three cases have been 

cited of absorption of casual labourers who were admittedly 

Junior to some of the present applicants. But it is 

also seen that these are special cases due to compassionate 

appointments or transfers which the railways do make 

as a part of their welfare measures, 

The respondents have averred that the names 

of casual labourers who are in the employment kept on 

live register is prepared according to the instructions 

of the General Manager and according to the seniority. 

The present applicants will also be called for screening 

in due course according to availing of postg Since the 

applicants have thus not proved their case for inrnediate 

absorption, the application fails, and is dismissed. 

No order as to costs, 

(Dr.P. K. Saxena) 
Member (J) 

(K.R:amamorthy) 
Member (A) 

sit. 



MA/840/95 in OA,'79/92 

Dete 	Oefice report 	 Order 

21 .12 .95 

23 • 1 • 00 

Mr..3.Shevde states that he has not 

received the copy of M.A. 

Adjourned to 2.1.96. ieanwhil:n applicant 

may see that copy is to be furnished to 

them. 

(K,RamamOOrthy ) 
Member (A) 

nprn 

Le.ve note filed by Mr.I-Ianda. 

Adjourned to 30.1.1006. 

(K.Ramartloorhty 
iicnbnr(A) 

30.1.96. Issue notice on I1.A./346/95 returna1e 

on 13.2.1996. 

(K. Rarnamoorthy) 
Member (A) 

ait. 

Adjourrd to 2d.2.,at th reuest 

o 	r.ivciie ton ti1in reolv, 

(I.R nimamoor thy) 
:rrer () 



' 	'7 

14 .3 .96 

2 . .96 

18.4.96 

O?fica rport 	 flrder 

t, b 	o ho rc1ust of 	 th 

matto:C is adj urnoc to 14.O3.15. 

Membor (A) 

Heard Mr.P.K.Handa, Mr.Shevde is not. 

<\ 	 )resent. Adjourrid to 2.04.1996. 

1- 

cK.Ramamoorthy ) 
Member (A) 

pm 

Being a Division Bench matter, 
adjDurned to 18.04.1995. 

(1K.Ramamoorthy ) 
Member A) 

npm 

Being a Livision Bench matter, 

adjourned to 10 • 06.19 6. 

(K.JR amamoorthy ) 
Meniber (A) 

npra 



0.A.79/92 

Date 	Office Report 	 0 R D E R 

10-6-96 MrHanda is n.t present. Adjourned to 

18-7-96. 

(V.Ra Lakrishnan) 
Member (A) 

*ssh 

Bcig a Division Bench rnater, adjournìed to 

22.8.1996. 

18.7. 6. 

(K.aanaxnoorthy) 
Memer(A) 

ai t. 

;\thejnn 	equon o 	1 rn.d cuns1 

aijurned 	11 .Ci.i1)J3 

In th€ rnani:e cun1 frthc aip1ic nt 

b; t'nin Tr:L)una1 

in OA/711/9o. 

i not hnr in thn 	:hich 

bc ;n in th. h 	n bonn. 

( 	r.That ) 	 Vahainhnan 
MernhnrA) 

11.9.6* 	 Being a Division Bench matter, adjourned to 

17-10-1996, 

(K.Rarnaiorthy) 
Mefnber(A) 

ait. 

I 



0 
Dat Office Report 	 0 R D E R 

3ethq 	DiViSIOn 3erich matter, a.jour-- d 

to 22.11.1996. 

c1mmO)rt:hv) 

22.11.9 Being a DiViSIOn T3snch matter, adjcurr1eci to 

31.1 2.1996, 

6 
(K. am1oorthy) 

Membèr(A) 

ait n. 

31,12, 	
Being a DjVjSjn Bench matter, adjourned 

to 13.01.1997, 
f. ) 

( K.Raxnamoorthy ) 
Member (A) 

npm 

1.3,1 .97 
Mr.p.K.Hara is not present. At the request 
of Mr,Shevdep adjourned to 21.01 .1997•  

V.R<Tha]WiShrldn 
Member (J) 	 Member (A) 

Being a UjVisioflnch matter, a 

1 3,O2-17. 

C V.Radhakrjshran 
Member (A) 

nn 



MA/846/95 in OA/79/92 

Date 	Office Report 	I 	 0 R D E R 

21 .1.97 
	 M.A. 846/95 

Both the learned advocates are present. 

Mr.P.K.HaIa does not want to pre; the MI 

M.A. stands disposed of as not 

J ~ 
( VRadhakrishnan ) 

Member (A) 

S 



' DMINjST 	'IVt 'iRIj3tJ 
MEDi. D 3ENCH 

"pplicatjop Mn 	 -f 	 of 19 
"ransfer Appliction No, 	 01 	. Pett.No 

no fuher action is required tab3 
taken and the Casc is fit fo 	flc 	 t -ha 
Record Room 

Dated : 

COUflt erSignd 

-,-- ure 0[ the ea1ing 
2SS tant 

Section Officer/Court Officer 


